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Answer (Statement)

CIVIL SUPPLIES AND COOPERA­
TION (SHRI KRISHNA KUMAR 
G O Y A L ): Sir, on behalf o f Shri
A fif Baig, I beg to move the followings

“That in pursuance of sub-section
(3) (e) of Section 4 o f the Rubber 
Act, 1947, the members of this 
House do proceed to elect, in uucb 
manner as the Speaker may direct, 
two members from among them­
selves to serve as members of the 
Rubber Board, subject to the other 
provisions of the said Act.”

MR. SPEAKER: The question is:

“ That is pursuance of sub-sec­
tion (3) (e) O f Section 4 of the Rub­
ber Act, 1947, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among themselves 
to serve as members of the Rub­
ber Board, subject to the other pro 
visions of the said Act.
The motion was adopted.
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ELECTION TO COMMITTEE

R u b b e r  B o a r d

t h e  m in is t e r  OF STATE IN THE 
MINISTRY OF COMMERCE AND

12.59 hrs.

MATTERS UNDER RULE 377

( i )  R e p o r t e d  D i s m i s s a l  o f  W o r k e r s  
IN B a n m a u r  c e m e n t  F a c t o r y  i n  
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PROF. P. G. MAVALANKAR 
(Gandhinagar): Sir, have not changed 
the rule? I thought you had said in 
the past that matters under rule 377 
are not generally raised on Fridays, 
b^ause the Minister of Parliamentary 
Affairs gives a statement every Friday 
about Govt, business the following 
week, when some of us can invite the 
attention of the Go^^ernment to urgent 
public matters, so, the practice I 
think is . . .  .

MR. SPEAKER. We have allowed it 
earlier also. Every day, between 3 
and 4.

PROF. P. G. MAVALANKAR; I-.- 
cluding Fridays?

MR. SPEAKER: Yes, yes.

PROr P. G. MAVALANKAR: I
wanted to know: Let me get it clari­
fied.

MR. SPEAKER: Yes. There is no 
difficulty. We want to give more 
opportunity.

PROF. P. G. MAVALANKAR: We 
are happy if we get one more day.

MR. SPEAKER: We want to &ive 
more and more opportunity to Private 
Members.

PROF. P. G. MAVALANKAR: We 
are grateful to you, Sir.

MR. SPEAKER: The House now 
stands adjourned till 2. p.m.

13.01 hr s.

The Lok Sabha adjourned, for Lunch 
till Fourteen of the Clock.

The Lok Sabha reassembled after 
Lunch at Five Minutes past Fourteen 
of the Clock,

[ M r . S p e a k e r  in the Chair'l,

MATTERSo UNDER RULE 377—contd.
( i i )  R e p o r t e d  H u g e  A d v a n c e s  b y  t h e  
C e n t r a l  B a n k  o f  I n d i a  t o  K o h in o o r  
M i l l s  L i m i t e d .

DR. VASANT KUMAR PANDIT 
(Rajgarh): Under rule 377 I wish t o ' 
bring to the notice of this House a 
glaring example of fraud committed 
by one single family, of Kapadias, on 
public funds, through the medium of 
the Central Bank.

The Kohinoor Mills was sanctioned 
Rs. 4.75 crores only by the Reserve 
Bank, but demands increased on the 
previous caucus of the Government, 
and they wanted more advances. There­
fore, the Chairman of the Central 
Bank was changed overnight, and Shri 
P. F. Gutta was brought over to the 
Central Bank.

The whole story from 1975 to i97T 
divulges that an amount of Rs. 2418 
crores was given to this one single 
mill against their assets of Rs. 5.70' 
crores. This is against the authorisa­
tion of the Reserve Bank. Several


